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third nuclear power station, but when 
the decision is taken, it is proposed 
to locate it at Kalpakkam near Maha-
baJipuram in Madras State, which is 
the first in order of suitability among 
the sites recommended by the State 
Selection Committee. 

12.23 hrs. 
RE: CEASE-FIRE 

Shri Hem Ba.rua (Gauhati): On a 
pOint of order, Sir. May I ask one 
thing about the latest Chinese pro-
posal? The clarifications offered by 
China are confusing. That we came 
to know from the statement 
mljde by Shrimati Menon in Rangoon. 
After that the hon. Prime Minister 
took the Congress Partymen into 
confidence and discussed these pro-
posals with them. That has been 
widely reported in the press also. 
My point of order lies in the fact that 
when the Parliament is sitting, possi-
bly it would have been better on the 
part of the hon. Prime Minister to 
take Parliament into confidence first 
and then to take other groups or 
other factors into confidence. We 
are not have to be enlightened by 
statements from Rangoon or from 
any other place abroad. We want to 
be enlightened here. Now, there is 
the disturbing news coming from 
Cairo. It says that without resiling 
from our position or stand of the 8th 
September our representatives or 
delegat.es ha"" given the President of 
the DAR to understand that our Gov-
ernment are ready to make· certain 
minor adjustments. There have been 
so many confusing things. There-
fore, I think, it is the right of Par-
liament to know before anybody else 
knows or before t.he Parliament gets 
enlightened through other channels. 

The Prime Minister, Minister of 
External Affairs and Minster of Ato-
mic Energy (Shri Jawaharlal Nehru): 
The hon. Member, I think, is mis-
informed when he thinks that I gave 
any information on this subject to 
a Congress Party meeting. 

Shri Hem Barua: That was in the 
papers. 

Shri Jawabarlal !Nehru: I am sorry. 
I said practically nothing about that 
except about how this matter is pro-
ceeding. Subsequent to that, the let-
ter that I received from Premier 
Chou En-lai and my reply to it were 
published and we have placed copies 
of them in the Parliament Library. 
There is nothing more that I could 
say. I do not know what he refers 
to, to some messages or telegrams 
from Cairo and other places. They 
are constantly coming. They are 
possibly rumours and other things. 
They are not precise. I quite agree 
that whenever I have any definite 
information to give I should give it 
to Parliament first. There is no 
doubt about it. I do not think I have 
gone against that at any stage ..... . 
(Interruption) . 

Mr. Speaker: Order, order. Three 
or four hon. Members should not 
speak at a time. 

Shri Hem Barua: I have read all 
that correspondence. I know about 
that. But before that correspondence 
was published, we were enlightened 
from Rangoon by Shrimati Menon's 
statement for the first time that the 
clarifications offered by China were 
confusing. That is what I say. If 
they are confusing possibly we should 
know that they are confusing from 
the hon. Prime Minister instead of 
knowing it from Shrimati Menon 
through a statement in Rangoon. 

Mr. Speaker: There is nothing that 
is disclosed in these observations 
that the proposals are confusing. 
What would the hon. Member have 
gained if he had only been told that 
the proposals are confusing? Nothing 
further. That would have helped 
him or the House in knowing only 
this much that the proposals are 
confusing. That means that there is 
nothing to be said at present. 

Several HOD. Members rose-
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M:. Speaker: No discussion. The 
only question raised was that when 
there 1S some information to be given 
or a statement to be made about 
poLey, that should be made first in 
the House. The Prime Minister says 
that that· is the correct procedure. 
What is there to pursue the matter? 

Shri Hari Vishnu Kamath: May 
request the Prime Minister to make 
a statement if possible regarding the 
reported withdrawal of Chinese forces 
in pursuance of the Chinese Govern-
ment's announcement a few days ago, 
today or tomorrow? 

!!rlr. Speaker: I had received seve-
ral notices on this subject this morn-
ing and I have sent t1~em on to the 
Prime Minister. The Members would 
agree that when such information is 
to b~ given, and to what extent it 
has to be given, that would ultimately 
have to be left to the Prime Minister 
when he considers there is something 
to be imparted. We should not press 
that at this particular moment .... 

Shri Harl Vishnu Kamath: I sub-
mit, there are confEcting press re-
ports. We want to be enlightened. 
That is all. 

Shri S. M. Banerjee: In the news-
pap~rs, there have been banner head-
lines: No information of Chinese pull 
out. 

Mr. Speaker: They are their views, 
their observations. I have only said 
that I have passed on these notices 
to the Prime Minister. When he feels 
there is information to be given, he 
would give us. But, we should not 
compel him just at this moment. 

Shri S. M. BaDerjee: Whether he 
has any information? 

Shri Jawaharlal Nehru: I have not 
yet received the notices which you 
have been pleased to send. But, the 
position is rather a confused one. 
Therefore, it is not easy for me to 
make a precise statement. Apparent-
ly, there have been some withdrawals. 

There have been signs of withdrawals. 
of trucks gOing back, e~c., in the 
rear. But in the front positbns of 
the Chmese forces, they may have 
been thinned out, but they have not 
withdrawn actually. Perhaps hon. 
Member might have seen rcports to 
the effect that the Chinese have offer-
ed to hand over to the Indian Red 
Cross some wounded prisoners day 
after tomorrow at Bomdi La. That 
means, presumably, that they would be 
at Bomdi La, some Of them, to hand 
them over. But, behind the Chinese 
front, there have been apparently 
some withdrawals. It is r!:fficult to 
know exactly how many have with-
drawn. who have withdrawn The pro_ 
ce5S appears to be going on in variqus 
places. 

Shri Hem Barua: The Rsin Hua 
news agency says that the Chinese are 
fraternising with the local people 
there which means that they might 
leave behind them some communist 
cells in the N. E. F. A May I know 
whether the Government propose to 
take any steps to see that these ce'ls 
do not exist and even if they exist, 
they are broken? 

Shri Rarl Vishnu Kamath: It 18 
for the Home Minister. 

Shrl Hem Barua: The Prime Minis-
ter can say. 

Shrl Tyagi: May I submit, some-
times, there are questions on highly 
diplomatic matters on whiC'h any defi-
nite reply does definite harm to the 
c:untry. I would therefore suggest 
that there must be some curb appliod 
and in this way every question shoUld 
not be replied. 

Some Ron. Members: It is for the 
Prime Minister. 

Shri S. M. Banerjee: We are equal-
ly responsible. 

Mr. Speaker: Order, order. Some-
times the approach, it may be honest, 
is different. I always believe that 
every Member reaJly has sincere in-
tentions and is a3 patriotic as any 
other. There is no doubt about that. 
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But, then, it has to be decided whe-
ther every question has to be ans-
wered or not. That has to be deci-
ded. The Prime Minister has ans-
wered that question already. As re-
gards Shri Tyagi's question, 1 do n ~t 
know whether it is directed towards 
me or towards the Prime Minister. 

Shri Tyagi: ·1 want to 'lPpeal to 
the Prime Minister not to be so liberal 
:in answering these questions. 

Mr. Speaker: That was what 1 saill. 
Shri Tyagi has appealed to the Prime 
M.nister. 

Shri Ranga (Chittoor): May 1 make 
one suggestion? From day to day,-
we would be here only for a few days 
m'Jre,-so many of us may be gettmg 
some ideas and some points on which 
we would like to have enlightenment 
and so on. May 1 make a suggestion 
in ~11 humility that we shall choose to 
send those things to yOU, and the 
P 'ime Mini,ter may be given enough 
time so that he may be ab e to pick 
and choose all those points on which 
he would like to give his considered 
views? 

Mr. Speaker: 1 am doing it already. 
If han. Members want to send them 
certainly 1 shall welcome them. They 
may send them on to me. 
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12.33 hours. 

DELHI MOTOR VEHICLES TAXA-
TION BILL 

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): I 
beg to move for leave to introduce a 
Bill to impose a tax on motor vehicles 
in the Union Territory of Delhi and 
for other matters connected therewith. 

Mr. Speaker: The question is: 
''That leave be granted to in-

troduce a Bill to impose a tax on 
motor vehicles in the Union Terri-
tory of Delhi and for other mat-
ters connected therewith." 

The motion was adopted. 

8hri Jagjivan Ram: I introduce the 
Bill. 

12.331 hrs. 

PERSONAL INJURIES (EMER-
GENCY PROVISIONS) BILL 

The Deputy Minister in the Minis-
try ot Labour and Employment and 
tor Planning (Shri C. R. Pattabhi 
Raman): On behalf of Shri Nanda, I 
beg to move for leave to introduce a 
Bill to make provision for the grant of 
relief in respect of certain personal 
injuries sustained during the period of 
the emergency. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill to make provision 
for the grant of relief in respec~ 
of certain personal injuries sus-
tained during the period of the 
emergency." 

The motion was adopted. 
Shri C. R. Pattabhi Raman: in-

troduce the Bill. 

The motion was adopted. 

12.34 hrs. 

INDIAN TARIFF (SECOND 
AMENDMENT) BILL 

The Deputy Minister in the Ministry 
of Labour and Employment (Shri C. 
R. Pattabhi Raman): On behalf of Shri 
Manubhai Shah, I beg to move for 
leave to introduce a Bill further to 
amend the Indian Tariff Act, 1934. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Indian Tariff Act, 1934." 

The motion was adopted. 

8hri C. R. Pattabhai Raman: I in-
troduce the Bill. 


